The Himachal Pradesh Courts Act, 1976

Act 23 of 1976

Keyword(s):
Civil District or District, District Judge, High Court, Official Gazette, Small
Cause

Amendments appended: 10 of 1980, 16 of 1984, 1 of 1995, 16 of 2001, 10 of 2015,
19 of 2022

DISCLAIMER: This document is being furnished to you for your information by PRS
Legislative Research (PRS). The contents of this document have been obtained from sources
PRS believes to be reliable. These contents have not been independently verified, and PRS
makes no representation or warranty as to the accuracy, completeness or correctness. In
some cases the Principal Act and/or Amendment Act may not be available. Principal Acts
may or may not include subsequent amendments. For authoritative text, please contact the
relevant state department concerned or refer to the latest government publication or the
gazette notification. Any person using this material should take their own professional and
legal advice before acting on any information contained in this document. PRS or any persons
connected with it do not accept any liability arising from the use of this document. PRS or any
persons connected with it shall not be in any way responsible for any loss, damage, or distress
to any person on account of any action taken or not taken on the basis of this document.




,k‘

202

. H.P.. ACTS, No’l‘IFICATIONS AND RULES (HP 'CODE VoL. in)

THE HIMACHAL PRADESH COURTS ACT, 1976 } ,
‘ (ACT No 23 OF 1976)1
5 b ARRANGEMBNT OF SECTIONS
Sections :
: - ’ PArT-I
~ PRELIMINARY
1. Short-title, extent and commencement
2. Deﬁnltlons _
| ParT 11
‘ CHAPTER I
= SUBORDINATE CIVIL COURTS
3. Classes of Courts
- 4. Civil Districts.
5. District Judges. : _
6. Additional District Judge
7. Asségnment of functions of District Judge to Addltlonal Dlstrlct
Judge
8. Subordmate Judge. o
9. District Court . to be- principal Civil Court’ of original
jurisdiction. -
10.  Original jurisdiction of Civil Courts. . '
11. Original limits of Subordinate Judges
12. Local limits of jurisdiction., - '
13. Pewer to invest Subordmate Judge with Small Cause Court
jurisdiction. .
14. Exercise by Subordinate Judges of Jurlsdlctlonof Dlstnct Court in
certain proceedings. .
15. Place of sitting of Court." '
16. Control of Courts.
17. "Power to distribute busmess
18. Ministerial officers of Courts.
19. Delegation of _District Judge’s power.

CHAPTER 1T

APPELLATE AND REVISIONAL JUR.ISDICTION IN - CIVIL

CASES

- 20. Appeals from District Judges or Additional Dlstrlct Judges

21.

22.

Appeals from Subordinate Judges.

' 21-A. Power of the Chief Justice to trausfer pendmg appeals and

proceedings to District Courts.
Power to transfer to a Subordlnate Judge appeals from other Sub-

ordinate Judges

1. For Statement of obJects and Reasons, see R.H.P. Extra dated the 26th March,

1975 p. 379 and for itsauthoritative Hindi text see R.H. P. Extra dated 12—12-87 p.
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CHAPTER T1I
SUPPLEMENTARY PROVISIONS

23. Mode of conferrlng powers. -
.24, Continuance of powers of officers.

25. . Provisions regarding petltlon wr1ters

26." Control of list of hohdays

27. Seal.

27-A.. Certain provisions to override other laws.
.28, Temporary vacancies of office of DJStI‘lCt Judge.

29. Power to make rules..
30. Repealand savings.

(Received the assent of ths Governor on the 26th May, 1976 and was
published in R.H.P, Extra., dated the 4th June, 1976 at p. 1275—1282)

Amended repealed or otherwise aﬂ"ected by :—

() H.P. Ordinance 1 of 19801 replaced by H. P. Act No. 10 of .
19802 assented to by the Governor on 24-11-1980 and published
inR.H.P. Extra Dated 27-11 1980, P. 1386. ’

(i) H.P. Act No. 16 0F1984% assented to bythe President on 11-7-1984
and published in R.H.P. Extra dated 25-7-1984 P.1147. :

(m) H.P. Act No. 1 of 19954 assented to by the Governor on23rd -
Feb 1995 and pubhshed in R.H.P. Extra., dated 4-2-95 P. 521—
_An Act fo enact a law relatmg to Courts in- Hlmachal Pradesh.

Be 1* =nacted by the Le gtslatlve Assembly of Himachal Pradesh in the
Twenty-seventh Year of the Republic of India as follows :—

ParTI
PRELIMINARY

1. Short title, extent and commencement.u(l) This Act may be called
the Hlmachal Pradesh Courts Act, 1976. '

(2) Ttshallexténd to the whole of Himachal Pradesh.

(3) It shall come into force at once.

1. -Ordinance come into force w.c.f. 5-7-80 v1de Home Deptt. notlﬁcatlon No. Home-II-
(A)3-11/78 dated 2-7-1980 published in R.H.P. Extra dated-3-7-1980, p. 600,

2. For Statement of Objects and Reasons see R.H.P. Extra dated 11 10_1980 p. 914,

3. For Statement of Objects and Reasons see R.H.P. Extra dated 15-3-1984 p. 472.

4. Forszﬁtatement of Objects and Reasons see R.H.P. Extra., dated 19-12-1994,
P, 5244, .
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subject or context,— , «
- (@) “civildistrict” or “district * means the locallimits of the jurisdiction

of a Principal Civil Court of original jurisdiction; .

(b) “District Judge™ shall include an Additional District Judge ;

(¢) “Government” or “State Government” means the Government of
Himachal Pradesh ; oL : , B

(d) ““High Court’:means the High Court of Himachal Pradesh; .

(e) “Official Gazette” means the Rajpatra, Himachal Pradesh ; and

- (f) “Small Cause” means a suit of the nature cognizable by a Court of

Small Causes under the Prqvincial Small Cause Courts Act, 1887

(9 of 1887). o
’ Part 11

2. Definitions.—In this Act, unless thereis anything repugnant in the -

~ CHAPTER I
.- SUBORDINATE CIVIL COURTS

‘ 3. Classes of Courts.—Bzsides the Courts 'of Small Causes established

- under the Provincial Small Cause CourtsAct, 1887.(9 of 1887), and the Courts
established under any other enactment for the time being in force, there shall
be thefollowingclasses of Subordinate Civil Courts in Himachal Pradesh;—

(1) the Court of th District Judge ; and
;_(2) the Court of the Subordinate Judge.

B

4. Civil Districts.—(1) For the purpose of this Act, the State Govern-
ment shall, by notification inthe Official Gazette, divide the Himachal Pradssh
into civil districts and may alter the limits or the number of these districts and
may determine the headquarters of each such district for the purpose of loca-
ting the administrative officers of the District Judge.

(2) The civil districts existi ngin the State at the commencement of this
-Act, shall be deemed to have been formed under this Act. ERAE

5. District Judges.—The State Government shall, after consultation
with the High Court, appoint as many persons as it thinks necessary to be
. District Judges and the High Court shall post one such person to each district
as District Judge of that district : R )

Providzsd that the sdmc person may, if the High Court thinks fit, be
appointed to bethé District Judge of two or more districts. :

6. Additional District Judge.—(1) When the .busihess pending before
the Court of any District Judge requires the aid of an Additional Judge or
Judges forits speedy disposal, the State Govérnment may, ‘after consultation
with the High Court, appoint such Additional District Judges as may be

necessary.

(2) AnAdditional District Judge so appointedshall discharge any of the
functions of a District Judge which the High Court or .the District Judge
may assign to him and in the discharge of his functions he shall exercise the

ame powers as the District Judge.. :
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7. Assigament of functions of District Judge to Additiona] District
Judge.—Thz High Court or the District Judge may aseign to an Additional
District Judge any of the functions of the District Judge including the functions
of receiving and registering cases and appeals, which, but for such assignment
of functions could - be instituted in the Court of District Judge and in the
discharge of those functions the Additional District Judge shall, notwith-

. standing anything contained in the Act, exercise the same powers as the .

District Judge. L

8. \Subo?dinat'e Judge.—Th: State Government may, from time to time,
after consultation with the High Court, fix the number of Subordinate Judges
to be appointed. - ’ o ‘ '

9. District Court to be principal Civil Court of original jurisdiction.—The
Court of the District Judge shall be decmed to be the District Court or -

principal Civil Court of original jurisdictionin the - district.

10. Original jurisdiction of Civil Courts.—Save as otherwise provided -

by any other law for the time bring in force, the Court of the District Judge
e jurisdiction in all original civil suits, the value of which- does not

exceed ¥five lakh rupees]. - h : '
. 11. QOriginal limits of Subordinate Judges.— Subject to the limit specified
insection 10, the jurisdiction to be exercicd in original civil suit as regards the
value by any person appointedto b: a Subordinate Judge shall be determined

: gy the High Courteither byincluding himin a class or otherwise as it thinks

" may withdraw any jurisdiction so conferred.

 12. Local limits of jarisdiction.—(1) The local limits of the juricdic-
tion ‘'of a Subordinate Judge shall be such as the High Court may define.

(2) When the High Court posts a Subordinate Judge to a district, the

. local limits of the district shall, in the absence of any direction to the contrary, -

be deemed to be the local limits of his jurisdiction..

13. Power to invest Subordinate Judge with Small Cavse Court jurisdic-
tion.—The High Court may, by notification in the Official Gazette. confer
within such local limits as it thinks fit, upon any Subordinate Judge, the
jurisdiction of a Judge of a Court of Small Causes under the Provincial Small
Cause Courts Act, 1887 (9 of 1887), for the trial of suits, cognizable by such
Court, uptosuch value not exceeding two thousand rupees as it thinks fit, and °

14. ‘E_xerci‘se by Subordinate Judges of jurisdiction of District Court

" in certain proceedings.—(1) The High Court may, by general or special order | :
“and subject to the provisions of any other law for the time being in force,

authorise any Subordinate Judge to take cognizance of, and any District Judge
to transfer to such a Sybordinate Judge under his control, any proceedings or
any class of proceedings, specified in such order under:— o

(@) the Indian Succession Act, 1925 (39 of 1925),
(b) the Guardians and Wards Act, 1890 (8 of 1890), and
~ (¢) the Provincial Insolvency Act, 1920 (5 of 1920).

1. S“ubs‘.‘“two—ljaTths” for“fifty thousand rupees’’ vide ActNo. 16 of 1984-8ec. 2 and °
subsquently Subs. ““five lakhs” for “‘two lakhs”’ vide Act No. 1 of 1995-Sec2.
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(2) The DlStI‘lCt J udge may w;thdraw any such proceedings taken cog-
-nizance of by, or transferred to, a Subordinate Judge and may either himself |
‘dispose of them or transfer them to any other Court under his conirol compe-

tent to dispose of the same.

(3 Proceedmgs taken cogmzance of by, or transferred to, Subordinate
Judge, as the case may be, uander this section shall be d1Sposed of by him,

sul:éject to the rules apphcable to like proceedings in the Court of the D1str101
Judge T

15. Place of sitting of Court.—(1) The High Court may fix the plaCe
“lor places at which any Court under this Act is to be held.

. (2) The place or places so fixed may be be yond the local limits of the
jurisdiction of the Court. -

(3) Except as may b‘ otherwise provided by any order under this section,
a Court under this Act may be held at any place within the local llmlts of ‘
its jurisdiction,

16. Control of Courts ~—Subject to the eneral supermtendence and

* control of the H! igh Cou-t, the District Judgs shall have control over all the
le Courts u 1:131‘ this Act within the local Jimits of his junsdlcmon

17 Power to distribute business.—Notwithstanding anythmg contained
inthe Code of Civil Procedure (5 of 1908), every District Judge may by wiitten
order cirect that any civil business cognizable by tis Court and- the Courts

. ~under his control ohall bz d1str1buted among such Courts in such manner-as
he thinks fit : ,

Provided that no dire,tlon issued under this sectlon shall empower any
Court to exercise any powers or deal with any busmess beyond the limits
of its Junsdlctmn v

18. Mlmsterlal officers of Courts.—(1) The ministerial officers of the
District Court other than Superintendent of the Court shall be apoointed by
the District Judge. The Superintendent of the District Court shall be appoint-
ed bythe High Court. .

" (2) The ministerial officers of Civil Cou1ts, under the control of the
stmct Judge, shall be appointed by the District Judge

(3) Every appointment under tlus section shall be subject to suchrulesas
the High Court with the pmor approval of the Government may make in this
behalf. .

(4) Any order passed by a District Judge under this section shall be
liable to be reversed ot modifizd by the High Court, »

19. Delegation of Dlstnct Judge’s Peowers.—A District Judge may,_
~with the previous sanction of the High Court, delegate to any Subordinate
Judge in the district, the power confzrred on him by section 18(2) of this Act
to be exercised by the Subordinate Judge in any specified portion of the
districts, subject to the control of the Dlsmct Court
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- CHAPTER 1T o
" APPELLATE AND REVISISNAL JURISDICTION IN CIVIL -
C ‘ .. ~CASES '

20. Appeals from District Judges or Additional Distric'thudges.—;,(l)
Save as otherwise provided by any enactment for the time being in force, an
appeal from'a decree or order of a District Judge or Additional District Judge -

© exercising original jurisdiction shall lie to the High Court.

(2) An'appeal shall not lie to the High Court from a decree or order of
an Additional District Judge in any case, in which, if the decree or order had
been made by the District Judge, an appeal would not lie to that Court.

21. Appeals from Subordinate Judges.—(1) Save as aforesaid, an
appeal from decree or order of a Subordinate Judge shall lie—

(a) to the Dis‘tri’ct Judge where the value of the original suit in which the
~ decczlree or order was made did not exceed Ytwo lakh rupees;]
an R )

. - -

(b) to the High Court in any other case.

(2) where the function of ,recsiving appeals which lie to the District Judge
under sub-section (1) has been assigned to an Additional District Judge, the
appeals may be preferred to the Additional District Judge.

(3) The High Court may by notification direct that appeals lying to the
District Court from all or any of ths decrees or orders passed in an original
suit by any Subordinate Judge shall be preferred to such other Subordinatz
- Judge as may be mentioned in the notification and the appeals shall thereupon

be preferred accordingly and the Court of such other Subordinate Judge shall
“be deemed to be a District Court for the purposes of allappeals so preferred.

'21-4. (1) Power of the Chief Justice to transfer .pending appeals and
roceedings to Subordinate Civil Courts.—The Chief Justice of the High Court
of Himachal Pradesh may transfer any suit, appeal or proceedings, whichis or
are pending before the High Court of Himachal Pradesh immediately bsfore
the commencement of the Himachal Prade‘sh Courts (Amendment) Act, 1994
t© such a subordinate Civil Court in Himachal Pradesh which would have
jurisdiction to entertain such suit, appeal or proceedings, had such suit,
-appeal or proceedings been instituted or filed for the first time after such

" commencement.”

1. Subs. “Twenty-five thousand rupees’® for “ten thousand rupees® vide Ordinance No.
1 of 1980, replaced by H. P. ActNo. 10 of 1980 and subs. “fifty thousand rupees’’
vide Act No. 16 of 1984 -Sec. 3 & further subs. “two lakh rupees’ for *fifty
thousand rupees’’ vide Act No, 1of 1995-sec. 3.

2, Sec. 21-A added vide Ord. No. 1 of 1980 replaced by Act No. 10 of 1980, Sec, 3
w.e.f. 5-7-80 and subsequently renunbed as sub-section (1) and sub section (2) added
vide Act 16 of 1984, Sec. 4 and further subs. vide Act No. ¥ of 1995 sec, §
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. ‘22. ‘ PGWer to transfer to a Subordinate Judge appez;ls from other

Subordinate Judges.—(1) A District Judge may traunsfer any appeal pending

before him from the decrees or orders of Subordinate Judges to any other Sub-
ordinate Judge under, his administrativé control competent ‘to dispose of
the same.’ ’ o .

(2) The District Judge may withdraw any appeal so transferred and

either hear and dispose of it himself or transfer itto a Court under his

. administrative control competent to dispose of the same.

e Abpeals transferred wunder. this section shall be disposed of

subject to the rules . applicable to like appeals when disposed of bythe

" District Judge.

/  ‘(4) The powers conferred by this section shall be,exerciéed sﬁbjec‘t to
such general or special ordersas may from time to time be issued in this
behalf by the High Court. ‘ .

CHAPTER IIT :
' SUPPLEMENTARY PROVISIONS

23, Mode of conferring powers.;Except as otherwise provided by this
Part, any power thatmay be conferred by the High Courton any person
under this Part may be cdnferred on such person either by name or by virtue
‘of office.

24. Continuance of powers of officers.—Whenever any peison holding
an office in the service of Government who has been invested with any power

under this Part throughout any local area is transferred or posted at any sub-

sequent time to an equal or higher office of the same nature within a like local
- area, he shall, unlessthe High Court otherwise directs or has otherwise

directed, exercise. the same powers in the local area to which he is so

transferred or posted. '

25. Provisions regarding petition writers.—The High Court may from time
to time make rules consistent with this Act and any other ¢nactment for
the time being in force.— S S :

(a) declaring what persons shall be permitted to act as petition-writer -

in the Courts subordinate thereto; .

(b) regulating the issue of licenées to such persons, the conduct of
business by them, andthe scale of fees to be charged by them;
and - ' : .

" (c) determining the aythority by which breaches of such rules shall
be investigated and the penalties which may be imposed.

26. Control of list of holidays.—(1) The High Courtshall prepare a list
of days to be observed in each year as holidays in Civil Courts subordinate
, thereto. _ . : :

(2) Every such list shall be published in the Official Gazette. v
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27. Seal.—Every Court constituted under this act shall use a seal of
such form and design as are or may be prascribed by the High Court.

y27-A. Certain provisions to over-ride other laws.—The amendments
made in this Act by the Himachal Pradesh Court (Amendment) Act, 1984
shall have effect notwithstanding anythinginconsistent therewith contained
in sub-section (3) of szction 17 of the Delhi High Court Act, 1966 and in
section 23 of the State of Himachal Pradesh Act, 1970.]

28. Temporary vacancies of office of District Judge.— In the ecvent of
absence of the District Judge or in the event of a vacancy in that office
for wnatever reason, the Additional District Judge or if there arc more than
one Additional District Judges present, the first in rank among them and
in case ther: be no Additional District Judge present, the first in rank among
the Sub ordinate Judges present, shall in addition to his own duties, dis-
charge the functions of the District Judge with rospect to the filing of the
suits and appzals, receiving pleadings, miscellaneous applications and the
like, as also with respect to the distribution thercof.

29. Power to make rules.—(1) The High Court may from time to time
make rules consistent with this Act and any other law for ths time being in
force for the purpose of carrying into effect the provisions of this Act.

(2) In particular and without prejudice to the generality of the powers
conferred by sub-section (1) such rules may provide for all or any of the
following matters:—

(a) for the supervision of all Courts subordinate to th: High Court
and their visitation and inspection ; .

(b) for the translation of any paper in the High Court and the pre-
paration of papcr booksfor the hearing of appcals and the copy-
ing or printing of any such papers or translatjon and the recovery
from the porsons at whose instance or on whose behalf papers
are filed, of the expenses thereby incurred ;

(¢) the fees to bz charged for processes issued by the Civil Courts,
or by any officer of any such Court and the fee payable in any
suit or proceeding in any such Court by any party to such suit
or proceeding in respect of the fees of the pleader of any other
partytosuchsuit or proccedings ;

(d) the manner in which the proccedings of Civil Court shall be kept
and recorded, the manner in which paper books for the hearing
of appeals shall be prepared and the granting of copies ; '

(e) all matters relating o officers of Court.

30. Repeal and savings.—(1) The Punjab Courts Act, 1918 (6 of 1918)
as in force in the areas added to Himachal Pradesh under section 5 of the
Punjab Re-organisation Act, 1966 (31 of 1966) and the Himachal Pradesh
(Courts) Order, 1948 as in force in the areas comprised in Himachal Pradesh
immediately before 1st November, 1966 are hereby repealed :

1 Added vide Act No. 16 of 1984, Sec. 5.
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(@) Provided that anything done or any action taken, courts consti
tuted, notifications issued, rules made, powers conferred, delega-
tionsand appointments made undzr the said Act or the said Order
shall be deems=d to have been done, taken, constituted, issued
and conferred undzr th: corresponding provision of this Act :

(b) provided further that in every enactment nowin force and in every
appointment order, order, rule, bye-law, notification or form
made or issued thereunder, all refeTences to the said Act, or the
said Order shall be construed as referring to this Act.

(2) For the removal of doubts, it is hereby declared that all suits,
appzals, revisions, applications, reviews, executions and other pro Ceeding
whatsoever pending in any of the Courts established under the Act, or
the Ouder replaced under sub-section (1), shall be continued and conclud-
edin :{lﬁ same Court asif the said Court had been duly established under
this Act.
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THE HIMACHAL PRADESH COURTS (AMENDMENT) ACT, 1980
(Act No_ 10 of 198))*

{Received the assent of the Governor, Himachal Pradesh on the 241!1
November, 1980 and was published in R H,P. Extra, dated 27-11-1980,
p. 1386)

An Act 10 amend the Himachal Pradesh Courts Aet, 1976 (23 of 76).

It is hereby enacted by the Legisiative Assembly of th: Himachal

Pradesh in the Thirty-first Year of the Republic of Indix as follow :—

1. Short title and commencement,—{1) This Act may be called the
Himachal Pradesh Courts (Amendment® Act, 1980.

(2) It shall and shall always be deemed to have come into force on
" the 5th day of July, 1980,

- 2. Amendment of section 21.—inclause a) of sub-section (1) -

of section 21 of the Himachal Pradesh Courts Act, 1976 (23 of 1976},
(hereinafter called the principal Act) for the words “ten thousand rupees”
the “twenty-five thousand rupees’ shall be substituted. _

. 3. Addition of section 2I-A.—After section 21 of the principal Act
the following new suction 21-A along with its heading shall be addcd
namely -—

“21-A ‘Power of the Chief Justice to rmrrsfer pendng appeals and
praceedings to Disirict Courts.—The Chief Justice of the High
Court of Himachal Pradesh may transfer any appeal or other
proceedings, which are pending beforc the High Coart of
. Himacha) Pradesh immediately before the 5th day of July, 1980,
- to the District Court, in the State of Himachal Pradesh wlich
would have jurisdiction to exitertain such a’ppé.ﬂ or praceedings,
. had such appeal or proceedmgs been instituted’or filed for the

first time after the 5th day of July, 1980. » .
. 4, Repem' and savings—The Himachal Pradesh Courls- (’Amcnd—

ment) Ordinance, 1980 {1 of 1980) is hercby fepealed :

~ Provided that anything done, any notification jssucd or any action
taken under the $aid Ordinance shall be deemed to have been done, issued
or taken under this Act, as if this Act had come into forcc with cffect
from the 5th day of July, 1980.

" 1. For statement of Objects and Reasons, see, RHP P. Extra,
dt 1i-10 1580, p. 914.
: 2. Ord. came into force w, e. £. 5-7-1980 vide Home Deptt. Not.
No. Home 11 (A) 3-11/78 Dated 2-7-1980, published in RH.P. Exira,
dated 3-7-1940, p. 600.

i
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(b) o review the Co-operative movement and t¢ suggest
ways (gr co-prdinating the activities of the co-operative
societies In the State;

(¢} to suggest ways and means to remove the difficultles
experlenced by the co-operative socleties in the State
in the administration;

(d)] to make sue motv recommendation to the State Govern-
ment In regard to any matter relating to the administra-
tion of c¢op-operative societies;

(e} to report to the State Government on such matters as
may be referred to it by the State Government for its
cpinion;

(f) the Council should nieet at least once a year with the
prior concurrence of the Chairman; and

{g) the term of the non-official nominated members of the
Councll a5 mentloned in clause 2{lv} above shall be one
year provided that the same is extended by the Govern-
ment from tlme to time.

(R.H.P. Dated 27.10,1984, P. 1275}

THE HIMACHAL PRADESH COURTS (AMENDMENT) ACT, 1984
{Act No. 16 of 1984)*

ARRANGEMENT OF SECTIONS
SECTIONS :

I. Short title and commencement.
2. Amendmem of section 10.

J. Amendment of section 21.

4. Amendment of section 21-A.
5. [nsertion of section 27-A:

(Received the assent of the President of India on the 1ith July,
1984 and was published in R.H.P. Extra. Dated the 25th July, 1984 at
page 1147

An Acr to enhance the pecuniary jurisdiction of the subordinate
courts in the State of Himachal Pradesh and further to amend the
Himachal Pradesh Courts Act, 1976 (23 of 1976).

BE It enacted by the Legislative Assembly of the Himachal
Pradesh in the Thirty-fifth Year of the Republic of India, as follows :—

1. Short title and commencement.--(1} This Act may be called
the Himachal Pradesh Courts {Amendment) Act, [984.
1. For Statement Of ObJects and Reasons see RHP. Extra., dated 13.3.1984; P. 472
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{2} [t shall come into force at once,

2. Amendment of section 10.—In section 10 of the Himachal
Pradesh Courts Act, 1976 (Act No. 23 of 1975}, [hereinafter called the
principal .Actl for the words "fifty thousand rupees", the words "two
lakh rupees" shall be substituted.

3. Amendment ol section 21.—For the words "twenty-five
thousand rupees” occurring in clause (a] of sub-section {1} of secticn 21
of the principal Act, the words "[ifty thousand rupees” shall be
substituted.

4, Amendment of section 2Z1-A.—The existing section 21-A ol the
principal Act shall be rcnumbered as sub-sectian (1) and thereafter the
following new sub-section (2) shall be inserted, namely :--

"{2} The Chiel Justice of the High Court of Himachal Pradesh
may transfer any appeal, suit or other proceedings which
is ar are pending belore the High Court of Himachal

- Pradesh immediztely before the commencement of the
Himachal Pradesh Courts (Amendment) Act, 1984 to such
a subardinate court in the State of Himachal Pradesh
which would have jurlsdiction to eptertzin such appeal,
suit or proceedings, had such appeal, suit or proceedings
been instituted or filed [or the ([irst time after such
commencement.”

5. Insertion of section 27-A.—After existing section 27 of the
principal Act, the following new section 27-A, alongwith its heading,
shall be inserted, namely :-—-

"27-A. Certain provisions to over-ride other laws.—The amendments
made in this Act by the Himachal Pradesh Courts (Amendment} Acr,
1984 shall have effect natwithstanding anything inconsistent therewith
contained in sub-section (3) of section 17 of the Dethi High Court Act,
1966 (26 of 19661 and in section 23 of the State of Himachal Pradesh
Act, 1970 (Act No. 53 of 1970)."

NOTIFECATIONS
Under
THE HIMACHAL PRADESH CQURTS ACT, 1576
Appointments and Delegations

FIMACHAL PRADRLESH HIGH COURT
MNotification

Shimla-1, the Sth June, 1984
No. IHC/Admn. B{241/74-66468.—In exercise of the powers vested
in them by sections 1l and {2 of the Himuchal Pradesh Courts Act,
1976 {Act No, 23 of 1976) Hon'ble Chiel Justice and )Judges are pleased
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Act, 1968 and all other powers enabling him in this behalf, Hon'ble the
Chief Justice is pleased to appoint the Registrar of the High Court of
Himachal Pradesh as Taxing Officer for the purpose of Sub-section (1)
of section 5 of the Himachal Pradesh Court Fee Act, 1968,

(R.H.P. dated 4-11-19%5, p. 1343).

[R—" S

AUTHORITATIVE ENGLISH TEXT
THE HIMACHAL PRADESH COURTS (AMENDMENT) ACT, 1994
{Act No, 1 oF 1995

ARRANGEMENT OF SECTIONS
Sections ;

1. Short title.

2. Amendment of section 10.
3. Amendment of section 21.
4. Substitution of section 2!1-A,

(Received the assent of the Governor, Himachal Pradesh, on the 3rd
February, 1995 and was published in Hindi and English in R.H.P. Extra.,
dated d4th February, 1995 at pages 523 and 324).

An Act further to amend the Himachal Pradesh Courts Act, 1976 (Act
No. 23 of 1976).

Be it enacted by the Legislative Assembly of Himachal Pradesh in
the Forty-fifth Year of the Republic of India, as follows:—-

‘1. Short title.—This Act may be called the Himachal Pradesk Courts
(Amendment) Act, 1994,

2. Amendment of section 10.—In section 10 of the Himachal Pradesh
Courts Act, 1976 (23 of 1976) (hereinafter called the principal Act), for the
words ‘““bwo lakh”, the words “five lakh’ shall be substituted. '

3. Amcuadment of section 21.—Tn section 2) of the principal Act, for
the words “fifty thousand™, the words “#wo lakh” shall be substituked,

4. Sobstitation of section 21-A.—For section 21-A of the principal
Act, the following section shall be substituted, namely:—

“21-A. Powers of the Chief Justice to transfer pending suits, appeals
or proceedings to Subordinate Civil Courts,.—The Chief
Just ce of the High Court of Himachal Pradesh may transfec

1. Passed in Hindi by the Himachal Pradesh Yidhan Sabha, For Slalement of
Objects and Reasons sce RHP. Extra, datad 19-12-1994, . 5242 &
5244,
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any suit, appeal or proceedings which is or arc peading
before the High Court of Himachal Pradesh immediately
before the commencement of the Himachal Pradesh Courts
(Amendment) Act, 1994 tosuch a Subordinate Civil Court
in Himachal Pradesh which would have jurisdiction 1o entertain
such suit, appeal or proceedings, had such suit, appeal or pro-
ceedings been instinted or filed for the first time after such
commencement,”

e —— s

NOTIFICATIONS
Under
THE HIMACHAL PRADESH COURIS ACT, 1976
APPOINTMENTS AND DELRGATIONS
HIGH COURT OF HIMACHAL PRADESH
NOTIFICATIONS

Shimla-1, the 1st July, 1995

No. HHC/Admn.6(22)/74-1V-10774.—Consequent upon the establish-
ment of a new Civil Sessiops Division Kinnaur comprising of Kinnaur
District , Spiti Sub-Division of Lahauj and Spiti District, Anni Sub-
Division of Kullu District and Rampur Sub-Division of Shimla District
by the Government vide notification No. Home-B{(G)6/95, dated
30-6-1993,  Hon’ble the Chief Justice and Judges in exercise of the powers
vested inthem under proviso to section 5of the Himachal Pradesh
Courts Act, 1976 and section 9 of the Code of Criminal Procedure, 1573
are pleased to appoint the District and Sessions Judge, Shimla to be the
District and Sessions Judge for Civil and Sessions Division Kinnaur with
immediate effect till further orders. He shall dispose of the cases of the
aforesaid Civil and Sessions Division in addition to his own duties of
District and Sessions Judge, Shimla Division.

(R.H.P. dated 22.6-1995, p. 760.)}

Shimla-171001, the 26th April, 1995

No. HHC/Adom,6(22)74-VI-6445-63,—Hon'ble the Chief Justice
and Judges in eXercise of the powers vested in them under section 5(4) of
the Code of Criminal Procedure and proviso to section 35 of the Himachal
Pradesh Courts Act, 1976 (Act No. 23 of 1976), are pleased to appoint
the Disdrice and Sessions Judge Sirmaur at Nahan and Additiona] District
and Sessions Judge, Sirmaur at Nahan as the Additional District and
S;_ssions Judges for Solan Civil and Sessions Division with immediate
effect, -

(R. H, P. dated 3-6-1995, p. 581)
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on the valuc of any stamps supplied to him for custody and sale
vpon the salc thereof.”

(b) After sub-rule (i) so substituted, the following new sub-rule (i-A)
shall be added; namely:-

“{i-A) Postmasters including subordinate and branch postmasters and
persons appointed by -post offices to sell revenue stamps shall
not be required to obtain a licence to sell revenue stamps.,”,

(c) After item (b)of Schedule of rate of discount, the following new item
(c) shall be added, namely:-

*“{¢) The Department of Post and Tclegraphs, Govemment of India
shall be aliowed a discount at the rate 10% on the sale of
“Revenue Stamps,”

(R.H.P.Extra., dated 24.12.2002, P. 3707-3708)

THE HIMACHAL PRADESH COURTS (AMENDMENT) ACT, 2001
ARRANGEMENT OF SECTIONS
Sections:
1.  Shortttle
2. Amendment of section 10.

THE HIMACHAL PRADESH COURTS (AMENDMENT) ACT, 2001
(ACT NO. 16 OF 2001)!

(Received the assent of the Governor, Himachal Pradesh on the 18th
September, 2001and was published m Hindi and English in R.H.P. Extra.. dated
19.9.2001, P 2561-2562).

An Act further to amend the Himachal Pradesh Courts Act, 1976 (Act No.
23 of 1976). ’

BE it enacted by the Legislative Assembly of the Himachal Pradesh in
the Fifty-second Year of the Republic of India, as follows:-

1. Short title .- This Act may be called the Himachal Pradesh Courts
{Amendment) Act, 2001

1. Passed in Hindi by the Himachal Predesh Vidhan Sabha. For Statement of Objects
and Reasons see R H.P. Extra., dated 22.8.2001, P. 2024 & 2027,
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AUTHORITATIVE ENGLISH TEXT

BILL NO. 16 OF 2014

THE HIMACHAL PRADESH COURTS (AMENDMENT)
BILL, 2014

(As PASSED BY THE LEGISLATIVE ASSEMBLY)



THE HIMACHAL PRADESH COURTS (AMENDMENT) BILL, 2014
ARRANGEMENT OF CLAUSES
Clauses :

1. Short title.
2. Amendment of section 3.



Bill No. 16 of 2014

THE HIMACHAL PRADESH COURTS (AMENDMENT)
| BILL, 2014

(As PASSED BY THE LEGISLATIVE ASSEMBLY)
A
BILL

further to amend the Himachal Pradesh Courts Act, 1976 (Act
No. 23 of 1976).

Be it enacted by the Legislative Assembly of Himachal Pradesh in
the Sixty-fifth Year of the Republic of India as follows:—

1. This Act may be called the Himachal Pradesh Courts Short tidte.
(Amendment) Act, 2014.

2. Insection 3 of the Himachal Pradesh Courts Act, 1976, for Amendment
existing clauses (b) and (c), the following clauses shall be substituted, of section 3.
namely— '

“(b) the Court of Senior Civil Judge; and

(c) the Court of Civil Judge.”.



A, Rerad yau wmmea (@) fEys, 2014 (2014 aﬂf 'é mmm) i
SR AT @ i @ Wil G orbe 348 @ WU (3) P T2,
4yt fiy o @ e mivgwr avd) g )

=heards

R |

zaigs 487

AT A Rmdd wew surardy ({@ERE) fias, 2014 (2014 & QEAS WRATH
16) B JULT AT Bl WK & HAUT B WY 348 B WU (3) B IFENA 99T,

femrae wewr & waafdn e s & faw wfrga o R
' WQ
944

var wfug (fafer),
feraa IR WReR |



fafer favmT

RMeT—2, 7 JTRJaR, 2022

T TA.Ue MR —31.(6)—12 / 2022—AST—RHE U & oAU« IRA & G(Aed &
IITBT 200 B A U UMGAAT P YAN R 8¢ RAME TS <er (\ereE) faeae,
2022 (2022 BT fAeI® WD 13) Bl (&I 01—10—2022 DI IFHINQT BR AT & T 3T
348 & WUS (3) B 3rfi, favgsd @ IS Ule &I IIod=, fRAMd Uk # USRI &1 & forg
WiApd &R fear g1 3 SWiad fOer’ied & 9 2022 & =W W=gid 19 & wU H o
UIEgd UTe |ied JIeyd (S—7Toic) fBArae Uael ¥ UHIRI fdHar ST & |

2022 &1 AT IAAih 19

feATere yewr =araTery (Henwe) srfdifee, 2022

(AT ISTUT ARG §IRT ARG 1 J7aRER, 2022 BT JoAT HId)

fae uew =grerd SffgH, 1976 (1976 &1 SfffFgH Wi 23) &1 IR
e aR & forg srfefaH |

YR TR & fogard 99 § f@amd uew faum o grr fA=falRad su & 38
Jrfefrafad gr—

1. I AM——s9 fRfem &1 e T e uew S (SeieH) e,
2022 ¥ |




2. HRT 10 &1 A —ATad TS ey Siefrad, 1976 (Y 99 s99@ Uwanq
“qe AMAFRH" HET T T, B GRT 10 H, UG ARG UK D WIF W TE RIS TR W
ST |

3. ORI 21 BT AR~ JRAFTIHA BT gRT 21 B IT-GRT (1) & @8 (d) H, "9
ARG Y] B XA WIS AT I X ST |

AUTHORITATIVE ENGLISH TEXT
THE HIMACHAL PRADESH COURTS(AMENDMENT) ACT, 2022

ARRANGEMENT OF SECTIONS

Sections;
1. Short title.
2. Amendment of SectionlO.
3.  Amendment of Section 21.

Act No. 19 of 2022
THE HIMACHAL PRADESH COURTS (AMENDMENT) ACT, 2022
(ASASSENTED TO BY THE GOVERNOR ON 1ST OCTOBER, 2022)
AN
ACT
further to amend the Himachal Pradesh Courts Act, 1976 (Act No. 23 of 1976)

BE it enacted by the Legidative Assembly of Himacha Pradesh in the Seventy —third Y ear
of the Republic of India as follows.—

1. Short title—This Act may be called the Himachal Pradesh Courts (Amendment) Act,
2022.

2. Amendment of Section 10.—In Section 10 of the Himachal Pradesh Courts Act,
1976 (hereinafter referred to as the “Principal Act”), for the words “thirty lakh”, the words “one
crore” shall be substituted.

3. Amendment of Section 21.—In Section 21 of the Principal Act, in sub-section (1), in
clause (a), for the words “twenty lakh”, the words “sixty lakh” shall be substituted.
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